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1. Accused Nos.2 to 7 in Crime No.2451/2020 of the Anchal Police Station have filed this petition under Section 482

Cr.P.C to quash the F.I.R

registered in the said crime, and the proceedings initiated thereafter against them. The crime relates to the commission

of offence under Section 498A

I.P.C read with Section 34 I.P.C. It is stated that the final report has been filed by the S.I of Police, Anchal in this crime,

and the case has been

numbered by the Judicial First Class Magistrate Court-I, Punalur as C.C.No.735/2021.

2. The first accused is the husband of the de facto complainant, who lodged the complaint against him and the present

petitioners alleging the

commission of offence under Section 498A I.P.C. The first petitioner herein, who is the second accused in the crime, is

the father of the first accused.

Petitioners 2, 3 and 5 are respectively the mother and brothers of the first accused. Petitioners 4 and 6 are respectively

the wives of the petitioners 3

and 5.

3. According to the petitioners, the offence under Section 498A I.P.C is not attracted, as against them, even if the

allegations in the final report filed

by the investigating agency is accepted in totality.

4. Heard the learned counsel for the petitioners, the learned counsel for the second respondent, (de facto complainant)

and the learned Public

Prosecutor representing the State of Kerala.



5. It is seen from the first information statement given by the de facto complainant that the accusation against the

petitioners herein is that she was

subjected to discrimination by them at the house of her husband for the reason that the dowry brought by the de facto

complainant was meagre. There

is also the accusation that the petitioners made innuendos in their talks insulting the de facto complainant for her failure

to bring dowry which would

behove the status of the family of the first accused. The insinuation in the above regard is apparently of superficial

nature which cannot be considered

as sufficient to attribute the commission of offence under Section 498A I.P.C against the petitioners. It is well settled

that when the allegations in the

final report and the accompanying records are not sufficient to bring out the offence attributed thereunder, the persons

against whom the investigating

agency has resorted to prosecution on the basis of such records, are entitled to seek the intervention of this Court

under Section 482 Cr.P.C to quash

the proceedings against them. Having regard to the facts and circumstances of the present case, I am of the view that

the generalised and superficial

allegations in the final report and the accompanying records relied on by the prosecution are not sufficient to bring

home the offence under Section

498A I.P.C as against the petitioners herein. Therefore, the petitioners are fully justified in seeking the quashment of

proceedings against them.

In the result, the petition stands allowed. The proceedings in C.C.No.735/2021 on the files of the Judicial First Class

Magistrate Court-I, Punalur, as

against the petitioners herein (accused Nos.2 to 7), are hereby quashed.
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